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1NTRODUCTION 

I, the C.bairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Second Report on 
Action taken by Government on the recommendations contained 
in their Tent.b Report (Fourth Lok Sabha) on the Ministry of 
"Tourism and Civil Aviation-Reservations for Scheduled Castes and 
Scheduled Tribes in Indian Airlines. 

2. The draft Report was considered and adopted by the Study 
Group VI on Action Taken Report of the Committee at their sitting 
held on the 3()th November, 1971 and finally adopted by the Comm-
ittee on the 7th Deeember, 1971. 

:3. The Report has been divided into the follOWing Chapters: 

1. Report. 

II. Recommendationslobservations that have been accepted 
by Government. 

III. Recommendationrabservation which the Committee do not 
desire to pursue in view of the Government's reply. 

4. An analysis of the action taken by Government on the re-
<!ommendations contained in the Tenth Report (ff the Committee is 
given in Appendix II. It would be observed therefrom that out of 
21 recommendations made in the Report, 20 recommendations, i.e., 
95 per cent, have been accepted by the government; and the 
Committee do not desire to pursue one recommendation, i.e. 5 per 
cent. 

NEW DELHI; 
December 7, 1971. 
Agmnayana 16, 1898(5'.) 

(vii) 

BUTA SINGH, 
Chairman, 

Commfttee on the Welfare 
'Of Scheduled Castes alld 

Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with action taken by Govern-
ment on the recommendations contained in the Tenth Report on the 
Ministry of Tourism and Civil Aviation-Reservations for Schedul-
ed Castes and Scheduled Tribes in Indian Airlines. The Committee 
commend the promptness with which the Ministry of Tourism and 
Civil Aviation have taken action to implement their recommen-
dations. 



CItA~-=n 

RECOMMENDATIOl'jS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Serial No.1) Para No. lJ.O 

The Committee observe that although the Indian Airlines came 
into existence in August, 1953, they did not adopt the orders issued 
by the Government of India regarding reservations for Scheduled 
Castes and Scheduled Trihes in services from the very beginning. 
There was, in fact, protracted correspondence between the Ministry 
of Tourism and Civil Aviation and the Indian Airlines regarding 
the desirability of adoption of Government orders on the subject. 
The Committee also' note that it was 'Only in 1968 that the Ministry 
of Tourism and Civil Aviation could persuade the Indian Airlines 
to adDpt the principle of carry forward of various vacancies re-
served for Scheduled Castes and Scheduled Tn-bes. The CDmmittee 
have reasons to believe that the representatiDn 'Of Scheduled Castes 
and Scheduled Tribes in the Indian Airlines wDuld have been much 
better than what it is today-as the succeeding paragraphs indi-
cate--had the reservation 'Orders been applied ab initiD. The CDm-
mittee, hDwever, feel assured by the undertaking given by the re-
presentative of the Ministry of T'Ourism & Civil AviatiDn that "we 
certainly intend to make a determined effort t'O' imprDve the situa-
tiDn." 

~ply of (JoverDMBent 

NDted. Government 'Orders fDr reservatiDn 'Of posts for Scheduled 
CasteslTribes, are now being fDllDwed strictly. 

'(Ministry 'Of Tourism & Civil AviatiDn O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Recommendation (Serial No.2) Para No. 1.11 

The CDmmittee accept the view 'Of the Ministry that the question 
of issuing a directive w'Ould not arise in view 'Of the fact that the-
lndian Airlines is now following the instructi'Ons issued by G'Overn-
menl The C'Ommittee would urge that the Ministry sh'Ould exercise 

2 
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a .con~inuous watch over the implementation of the reservation 
.orders in the Indian Airlines. 

~~IY of G~~emment 
Noted. 

(Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5) /7Q dated 
5th May, 1971] 

~ j ; • - : -' , • - . ~] 

Recommendation (Serial No.3) Para No'. 2~5' 

The Committee have no doubt that close liaison and coordi-
nation, between the Bureau of Public Enterprises and th'e Indian 
4ir1in~ would go a long way in improving the representation of the 
Scheduled Castes and Scheduled Tribes in the services ot'the Indian 
Airlines. 

n ",' L~ Itepiy of Government 

Noted. 

pdiBistry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
, . ii 5th May, 1971] 

Comments of the Committee 

_ Th~" ~hk ~ould lik~' to be in:formed about the nature of ' .. ~q d 

-coordination and liaison developed between the Bureau of Public 
Enterprises and Indian Airlines: 

u:.- .. '.i,.~ _....: ~ <.1 :..~ 

Recommendation (Serial No.4) Para No. 2.6 

The Committee note that sta,tistiesrelatfug to the employment 
of Scheduled Castes and Scheduled Tribes are being maintained by 
t.4~, ,IJ!9ian ,Aidilles acc()rding to the proformae devised by the 
Bur~au an,d tha.t the first statement for. the year endmg' 1969 
would now be forwarded to .the ~ureau of Public Enterprises. The 

r. f _rl!~~ ~~ '" .•• '-, (, ~,\. ._f' ' .• 1' • ~ I 

Committee desire that a time-limit shoula be fixed for the trans-
mis~ion of the statistics from the Indian Airlines to the Bureau of 
Public Enterprises. " 

'", _. _t _ _ - 'r' ,--: .-:' .--", - -. -,'. _.'."" 
Accerding to eXIsting' orders. the_ statistical returns pres~ribed 

by the Bureau of PUblic Enterprises, are to be submitted tg the 
aClmfiiiStfa'tive 'M"mistry ~ithi~ th~ee m~-- " . ~f the' cios~' of' each 
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calender year. The return relating to' the year 1969 has already been 
received and that for the year 1970 has also been received. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dat.ed 

5th May, 1971] 

Recommendation (Serial No.5) Para No. 2.7 

The Committee would like to stress that the statistics on receipt 
should be carefully examined by the Bureau, keeping in view the 
percentages of reservations prescribed for the Scheduled Castes and 
Scheduled Tribes. The deficiencies, if any, found in the represen-
tation of the Scheduled Castes and Scheduled Tribes in services of 
the Indian Airlines should immediately be pointed out to the Minis-
try of Tourism and Civil Aviation as well as the Indian Airlines so 
that effective remedial steps are taken expeditiously. Further, the 
Bureau, in collaboration with the Ministry of Tourism and Civil Avia-
tion, should keep a close watch so as to ensure that these deficien-
cies are wiped out as speedily as possible. 

Reply of Government 
Clear-cut instructions exist for the periodical receipt of statistical 

returns with dead-lines prescribed in each case and for their re-
view and analysis, both in the administrative Ministry and in the 
Bureau of Public Enterprises, with a view to taking remedial action 
wherever called for. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) 170 dated 
5th May, 1971J 

Comments of the Committee 
Please furnish a copy of the instructions referred to above. 

[L.S.S. O.M. No. 4/10/SCTC/70, dated 14th May, 1971} 

Further Reply of Government 

A copy of the instructions issued vide our letter No. HQ/GA/ 
XII/24 (1) /68 dated 12-2-1968 is enclosed (Appendix I). 
[Indian Airlines letter No. HQ/GA-XII/24(4)/71 dated 30th July, 

1971} 

Recommendation (Serial No.6) Para No. 3.6 

The Committee note tb~ present percentages of reservations as 
provided for Scheduled Castes and Scheduled Tribes in the Indian 
Airlines. The attention of the Committee .has also been drawn fo 
the Government of India (Ministry of Home Affairs) Resolution 
No.27/25/68-Est. (SCT) dated the 25th March, 1970, enhancing the 
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percentages of reservations in favour of Scheduled Castes and Sche-
duled Tribes in public services.Instead of the existing reservation of 
121 per cent for Scheduled Castes, there would be a reservation of 
15 per cent of the vacancies in favour of Scheduled Castes, in posts 
filled by direct recruitment on an All India basis by open competition 
i.e. through the Union Public Service Commission or by means of 
open competitive tests held by any other authority. Where recruit-
ment is .made otherwise than by open competition, the existing 
reservation at 16.2/3 per cent of the vacancies in favour of Scheduled 
Castes will continue. As regards Scheduled Tribes. both in re-
cruitment by open competition and in recruitment made other-
wise than by open competition to posts filled by direct recruitment 
on an all India basis, the reservation in favour of Scheduled Tribes 
will be 7i per cent as against the existing reservation of 5 per cent. 
The Committee hope that the Indian Airlines nave taken or are 
taking necessary steps to' raise the percen~ges of present reservations 
in accordance with the Ministry of Home Affairs Resolution re-
ferred to above. In this connection, the Committee would like to 
invite the attention of the Ministry to the following observations 
made by the Ministry of Finance (Bureau of Public Enterprises) in 
relation to the enhancement of the percentages of reservations for 
Scheduled Castes and Scheduled Tribes in the services of Public 
Undertakings (vide 7th Report of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes-4th Lok Sabha): 

"If the existing percentages of reservations for Scheduled 
Castes and Scheduled Tribes in Government services are 
revised upwards, on the basis of the population figures of 
1961 Census or otherwise, there may not be much ob-
jection to adopting these percentages for the Public 
Enterprises also." 

Reply of Government 

The directives issued by Ministry of Home Affairs regarding 
reservation of vacancies for SchedUled Castes/Tribes are being 
strictly followed by the Corporation. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Recomme.ndation (Serial No.7) Para No. 3.7 

So far as the posts of air hostesses and ground receptionists .are 
eoncerned, the Committee do not feel that there should be any diffi-
~ulty in getting suitable Scheduled CastejTribe candidates for these 
posts. The Committee would like the Indian Airlines to take neces-
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sary steps for the recruitment of Scheduled Castel Tribe candidates: 
for these posts. J , ; . • _.' . 

Reply of Govel'lUlleDt 

Scheduled CastelTribe candidates if other wise found suitable 
are given preference in appointments. Such' candidates' are int~r­
viewed separately. As a result of special efforts made, dUring the 
year 1970, Indian Airlines appointed 5 Scheduled CastelTribe candi-
dates as Air Hostesses. In the selection held in October, 1970, the 
Corporation seleCted 2 Scheduled Caste and 2 Scheduled Tribe 
candidates for appOintment as' Air HosteSses. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 197U 

Recommendation (Serial No.9) Para Nos. 4.20&4.31 

The Committee note the procedure of recruitment being follow-
ed by the' Indian Airlines. 

The Committee suggest that the advertisements for recruitment 
to the various posts in the' Indian Airlines shOUld also be published 
in local newspapers (including daily/weekly newspapers which are 
exclusively devoted to the cause of Scheduled Castes and Scheduled 
Tribes) in addition to the leading national newspapers. They 
further suggest that the spe~fic number of posts reserved for Sche-
duled Castes/ and' Scheduled Tribes in each case of recruitment 
should invariably be mentioned in all advertisements. 

Reply of Government 

N;umber of reserved po~ts are i~~ic~ted ,inl~d~~~i~~m~nts. In 
case where the advertisement is only for drawmg up of a waiting 
list of candidates for appointment to future vacancies, it is not. 
possible to specify the number of: vacancies. . 

,. -
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 

5th May, 1971] 

Comments of the Committee 

Please clarify whether the advertisements for recruitment to the 
various posts in the Indian Airlines are beiIlg published in local neWs-
papers '(iricluding da.ilyjweekly newspapers which are exclusivel" 
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devoted to the cause of Scheduled Castes and Scheduled Tribes) in 
addition to the national newspapers.; , , 

[L.S.S. O.M. No. 4/10/SCTC/70, dated 14thMay" 1971] 

F.w~ ~~~y ,.~f ~ G.?v~~ent 
It may be clarified that the recommendations made by the 

Committee are being followed by us. Whenever vacancies are 
advertised in the press the local newspapers including those speci-
ally devoted to the cause of Scheduled Castes/Tribes will be utilised 
in addition to . leading newspapers. ' 

[Indi~ Airlines letter No. HQ/GA-XII/24 (4) /71 dated 30th July, 
,. 1971] 

Jlecommend~tion (Serial No. 19) Para No. 4.22 

The Committee recommend that a suitable representative of the 
Scheduled Castes and Scheduled Tribes, if available; should 'be in-
chided in the 'Selection Boards 'so as to ensure that interests of the 
Scheduled Caste arid Scheduled Tribe'candidates are l'ldequately 
safeguarded. They should also be interviewed in separate hlocs and 
on separate dates in terms of the Ministry of Home Affairs Office 
Memorandum No. 1/1/70-Estt (SeT)' dated the 31st July, 1970, so 
that they are not judged in comparison with general candidates. 

Jf.eply of Government 
• ' . : ) ( ~,;:" • Ii'· , 1 I 

Wherever possible a Scheduled Caste/Tribe officer will be nomi-
nated on the Selection Board for reserved posts. Separate selections 
are being held for the reserved posts. 

, , 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971J 

The Committee endorse the views expressed by the represen-
tative of the Ministry during evidEmce that Scheduled Caste and 
Scheduled Tribe candidates possessing minimum qualifications re-
quired for various non-technical posts' should be taken arid necessary 

,training giv~n to them later to enable them to improve their 
staItdard. " , , ' ,;[ , f, , ' " ' ; 1 

.',' 
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Reply of Government 

The Committee's observations have been noted by the Corpo-
ration for compliance. 

(Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Rec'Ommendation (Serial No. 12) Para No. 4.24 

The Committee note with regret from the statement given in 
para 4.19 of the Report that a large number of Scheduled Caste and 
Scheduled Tribe candidates called for interview were rejected dur-
ing the years 1967-68 and 1968-69. The Committee feel that when a 
candidate is called for interview he must have been demed to possess 
the minimum qualification required fur that post. Otherwise, 
he would not have been called for interview. In the face of this, 
the Committee are unable to understand the reasons for 
rejection of such large number of Scheduled Caste and Scheduled 
Tribe candidates at the interview stage, depriving them even of 
their reserved quota. The Committee, WOUld, therefore, urge that 
full and precise reasons for the rejection of Scheduled Caste and 
Scheduled Tribe candidates for a vacancy should be recorded. 

Reply of Government 

Action will be taken accordingly. 

{Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Recommendation (Serial No. 13) Para No. 4.25 

The Committee suggest that precise reasons for the rejection of 
Scheduled Caste/Tribe candidates, who have been sponsored by the 
Empl-o'yment Exchanges, should be communicated to them. The 
Employment Exchanges, should also be requested to furnish a fresh 
list of Scheduled Caste and Scheduled Tribe candidates in case 
suitable Scheduled Caste and Scheduled Tribe candidates are not 
available in a particular list. 

Reply of Government 

Action will be taken accordingly. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 
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Reeommendation (Serial No. 14) Para No. 5.4 

'lne Committee regret to note that except for the post of Typist, 
none of the vacancies mentioned at various points in the Roster 
maintained for the Recruitment year 1968 by the Headquarters 
Office of the Indian Airlines in respect of various categories of post 
mentioned at para 5.2 of the Report have been filled by Scheduled 
Castes/Tribes. Even in the post of Typist, out of three vacancies 
reserved for Scheduled Castes and one for Scheduled Tribes, only 
two have been filled by Scheduled Castes. The Committee need 
hardly point out that mere maintenance of a Roster is not ran end 
by itself, nor will it by itself improve the representation of the 
Scheduled Castes and Scheduled Tribes in the services of the Indian 
Airlines. Unless aU the vacancies reserved for Scheduled Castes 
and Scheduled Tr~bes are actually filled by them and their appoint-
ments are in fact made according to the points mentioned in the 
Roster, the position regarding the representation of the Scheduled 
Castes/Tribes in the services of the Indian Airlines is not expected 
to improve. The Committee would like the Ministry/Indian Air-
lines to take effective steps to improve the situation. 

Reply of Government 

Noted. Every effort is being made by the Corporation to make 
up the deficiency. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 

5th May, 1971] 

Recommendation (Serial No. 15) Para No. 6.10 

The Committee regret to note the insignificant representation of 
Scheduled Castes and Scheduled Tribes even in such category of 
posts of Catering Assistant, Accounts Assistant, Operation Assistant, 
Traffic Assistant Stores and Supply Assistant, etc. They also re-
gret to note that under representation of Scheduled CasteslTribes 
continues in such categories as Peon, Porter, Driver, Chowki-
dar, Lift Operator, Loader, etc., despite the recruitment made 
during the period 1967 to September, 1969. Considering these 
heavy shortfalls, the Committee feel that orders/instructions of the 
Ministry of Home AffairsjTourism and Civil AviationjBureau of 
Public Enterprises were not implemented properly and adequate 
attention was not given to improve the situation. The Committee 
would like to impress upon the Ministry of Tourism and Civil Aviation 
the desirability of devising adequate checks to ensure the rigid 
application of the relaxed standards b~' the Indian Airlines in the 
recruitment of Scheduled Castes and Scheduled Tri.be~. They 
2751 (Aii) LS-2. 
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would further suggest that special recruitments to recruit exclusi-
vely the Scheduled Castes and Scheduled Tribes should be made 
more frequently to make up the shortfalls. 

Reply of Government 

Special efforts are being made by Indian Airlines to improve the 
representation of Sclteduled Caste/Tribe candidates. Measures, like 
holdip.g separate selections, giving relaxation in educational stan-
dards. etc. have been taken during the year 1970, and as a result an 
improvement in the intake of Scheduled Castes/Scheduled Tribes 
has been possible. During the year 1970 the total addition to the 
staff strength in the categories where reservation is allowed was 
337, of which 123 belonged to Scheduled Castes/Tribes. Thus the 
percentage of Scheduled Castes/Tribes appointed during the year 
1970 to the total appointments made works out to 36% as against the 
reservation of 16.2/3% and 7!%. Such efforts will continue to be 
made to further improve the representation of this category. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971) 

Recommendation (Serial No. 16) Para No. 6.11 

The Committee feel that unless special in-service training prog-
ramme, especially for those Scheduled CastelTribe candidates who 
have been recruited by lowering the standards, is initiated by the 
Indian Airlines, it may be very difficult to bring such employees at 
par with others and make them suitable for higher posts. They sug-
gest that the Ministry of Tourism and Civil Aviation may consider 
the feasibility of starting a suitable training programme and refre-
sher courses for the Scheduled Caste and Scheduled Tribe employees 
of the Indian Airlines. 

Reply of Government 

Indian Airlines have noted the recommendation for implemen-
tation as soon as feasible. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) 170 dated 
5th May, 1971] 

Comments of the Committee 

The Committee would like to be informed about the steps taken 
to start sFecial in-service training programme for Scheduled Castel 
Tribe employees. 
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Recommendation (Serial No.17) Para No. 7.3 

The Committee note that an Officer of the rank of Joint Secretary 
in the Ministry of Tourism and Civil Aviation has been made res-
ponsible for the effective implementation of the orders and in-
structions issued by the Ministry of Home Affairs pertaining to the 
reservation of vacancies in favour of Scheduled Castes and Sche-
duled Tribes and other benefits admissible to them. The Com-
mittee hope that it will help in improving the representation of 
Scheduled Castes and Scheduled Tribes in the Indian Airlines. 

Reply of Government 

Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Recommendation (Serial No. 18) Para 7.4 

The Committee suggest that a small Cell may be set up in the 
Personnel Department of the Indian Airlines to attend to the com-
plaints and grievances of Scheduled Caste and Scheduled Tribe 
employees and a Senior Officer at the Headquarters Office and at 
each of the Regional Offices should be made responsible to ensure 
that reservation orders for Scheduled Castes and Scheduled Tribes 
are implemented in full. 

Reply of Government 

A senior officer of the Personnel Department at Headquarters 
and in the Regions has been made responsible to ensure that the 
orders of the Home Ministry regarding Scheduled Castes and 
Scheduled Tribes are implemented in full. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Comments of the Committee 

The Committee would stress the desirability of setting up of a 
cell in the Indian Airlines to attend to the complaints and griev-
ances of Scheduled Castes and Scheduled Tribes. 

Recommendation (Serial No. 19) Para No. 8.5. 

The Committee suggest that before a particular post is de-
reserved, the matter should again be referred to the Employment 
Exchanges in order to explore the possibility of getting suitable 
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Scheduled Caste and Scheduled Tribe candidates. They also feel 
that all cases of de reservation should be reported to the Ministry of 
Tourism and Civil Aviation/Commissioner for Scheduled Castes and 
Scheduled Tribes with a note indicating the efforts made to get 
..suitable candidates, for their information. 

Reply of Govemment 

The Corporation have accepted the recommendation. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Recommendation (Serial No. 20) Para No.8.6 

The Committee further recommend that the posts which have 
been de reserved should be carried forward for three recruitment 
years instead of two recruitment years in terms of the Ministry of 
Home Affairs Office Memorandum No. 27/25/68-East(SCT) dated the 
25th March. 1960. 

Reply of Govemment 

These instructions are being implemented. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Recommendation (Serial No.2l) Para No. 9.6 

In view of the fact that there are very few Scheduled Castes 
and Scheduled Tribes in the higher posts in the Indian Airlines, the 
Committee feel that greater promotion opportunities should be 
provided to them, if need be, by giving them increased weightages. 

Reply of Government 

Relaxation to the extent of 5% in the written test and 5% in the 
interview is given to Scheduled Caste and Scheduled Tribe candi-
dates. Special consideration has been shown to the Scheduled 
Caste/Tribe officers in the matter of aptlointment/promotion. During 
the year 1970, one Scheduled Caste officer was appointed to a senior 
Management Cadre post, 2 were promoted from Junior Manage-
ment Cadre to Middle Management Cadre posts and one has been 
appointed in the Junior Management Cadre. Further appointments 
to the Junior Management Cadre will be made in 1971 as vacancies 
arise. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 



CHAPTER HI 

Ri;cOMMENDATION /OBSERVATION WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLY 

Recommendation (Serial No.8) Para No. 3.8 

The Committee would also like the Indian Airlines to make 
concerted efforts to attract as large a number of Scheduled Castel 
Tribe candidates for the post of Pilots, Medical Officers, Engineers 
and Technicians, as possible. 

Reply of Government 

In the matter of recruitment to posts of Pilots, Engineers and 
Technicians Scheduled CastelTribe candidates are given preference 
if otherwise found suitable. Since these are posts directly concerned 
with the safety of aircraft, relaxation of the prescribed standards 
is not considered advisable. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (5) /70 dated 
5th May, 1971] 

Comments of the Committe41 

The Committee would like the Indian Airlines to make concerted 
efforts to recruit suitable Scheduled CasteslTribes for the posts of 
Pilots, Medical Officers, Engineers and Technicians. 

NEW DELHI; 
December 7, 1971. 

Agrahayana 16. 1893 (oS). 

BUTA SINGH, 
Chairman, 

Committee on the WeIfaTe of Scheduled 
Castes and Scheduled Tribes. 

~. !'-I! 
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APPENDIX I 

INDIAN AIRLINES 

Airlines House, Gurdwara Rakabganj Road, New Delhi-I. 

No. HQ/GA-XII/24 (1) /68 

The Area Manager, 

lAC Bombay /Calcutta/Delhi/Madras. 

12-2-1968. 

It has been observed that the annuallhalf-yearly returns showing 
representation of Sclieduled Castes and Scheduled Tribes in the ser-
vices of the Corporation are not received from the Areas in time. 
These returns are required by the Ministry in the form prescribed 
by them. It has also been noticed that the returns are not sent by the 
Area in the prescribed proforma, which entails delay in submission 
to the Ministry. 

2. It is, therefore, requested that the following retUFnS required 
by the Ministry may kindly be sent to this office in time in the pro-
forma enclosed. 

~------ 4t. 

Subject 

Reservations in Services for Scheduled 
Castes/Scheduled Tribes. 

Recruitment of Scheduled Castes and Sche-
duled Tribes. 

Frequency 

Annual 

Half yearly. 

Due date of Receip: 
of returns from areas 

15th January 

5th October and 
5th March. 

The half-yearly returns for the period ending 30th September, 1967 
and the annual returns for the year ending 31st December, 1967 
may also kindly be sent immediately in the prescribed proforma. 

(Sd.) C. P. BHASIN 
for Secretary 

CC: A. & P.O. (H) for similar action in respect of staff in Gr. 1 to 9 
at H~adquarters. 

14 
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APPENDIX n 

Analysis of the action taken by the Government on the recommendations contained in the 
Tenth Report of the Committee on the Welfare of Scheduled Castes and Scheduled Tn"bes. 

I. Total number of Recommendations 

11. Recommendations! observations that have been accepted by Govern-
ment (vide recommendations at S. Nos. I(para 1.10), 2(para I.II), 
3(para 2.5), 4(para 2.6), 5(para 2.7), 6 (para 3·6), 7(para 3.7), 9(paras 4.20 
& 4·21), Io(para 4.22), II(para 4.23), I2(para 4.24), 13(para 4.25), 
14(para 5·4\ Is(para 6.10), 16(para 6.1l), 17(para 7.3), 18(para 7.4), 
19(para 8.5), 20 (para 8.6) and 21(para 9.6). 

Number 

Percentage to total 

III. Recommendation/observation which the Committee do not desire to 
pursue in view of the Government's reply (vide recommendation No. 
8(para 3.8) 

Number 

Percentage to total 

15 
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21 

20 

95 
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